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APPENDIX-12 

IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR 

TEZPUR 

 
Present:- Sri Nabajit Bhatta. AJS. MA, LL.B.  

Chief Judicial Magistrate,  
Sonitpur, Tezpur  

 
 

[Date of the Judgment] 
31.08.2022 

 
[GR Case No-2321 of 2015] 

 
 

(FIR NO-126/2015 DATED-05.09.2015/CHEATING BY PERSONATION/VOLUNTARILY 
CAUSING HURT/CRIMINAL INTIMIDATION CASE AND JAMUGURI POLICE STATION) 

COMPLAINANT : 

STATE OF ASSAM 

OR 

Smt. Punati Das, 

W/O:- Sri Jatin Das, 

R/O:- Panpur, 

P/S:- Jamuguri,  

Dist:- Sonitpur, Assam 

REPRESENTED BY 
Mr. Nalini Kanta Mishra, Ld. Addl. P.P. 

Smt. Karabi Das, Asst. P.P. 

 

ACCUSED PERSON 

Smt. Trishna Nath Devi @ Poli Borgohain,  
D/O:- Sri Simanta Nath,   
R/O:- Rai-Saigaon,   
P/S:- Nitai Pukhuri,   
Dist:- Sibasagar, Assam  

REPRESENTED BY Mr. Rupjyoti Baruah, Ld. Counsel.  
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APPENDIX-13 

Date of Offence 
 

04.09.2015 

Date of FIR 
 

04.09.2015  

Date of Charge Sheet 
 

31.10.2015 

Date of Framing of Charge 
 

28.12.2016 

Date of commencement of evidence 
 

03.05.2017 

Date on which judgment is reserved 
 

23.08.2022 

Date of Judgment 
 

31.08.2022 

Date of the Sentencing Order, if any 
 

NIL  

 

ACCUSED DETAILS : 

Rank of 
the 

Accused 

Name of 
the 

accused 

Date of 
Arrest 

Date of 
Release 
on Bail 

Offences 
charged 

with 

Whether 
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or 
convicted 

Sentenced 
Imposed 

Period of 
Detention 
undergon
e during 
Trial for 
purpose 
of Sec. 

428 
Cr.P.C.  

 
A-1 

 

Smt. 
Trishna 
Nath Devi 
@Poli 
Borgohain 

05.09.2015 15.10.2015 

Sec-
419/323/ 
506 of IPC 

Acquitted NIL 40 Days 
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IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR:: TEZPUR 

G. R. Case No-2321 of 2015 

 
State of Assam     
 –Vs–  
Smt. Trishna Nath Devi @ Poli Borgohain                                    

            ….…...Accused Person  

 
Under section-419/323/506 of I.P.C 

 
 
Present:       Sri Nabajit Bhatta AJS. MA, LL.B.  

Chief Judicial Magistrate, Sonitpur at Tezpur  

 
31st day of August, 2022 
 
Mr. N. K. Mishra, Addl. P.P           ……………………… Advocate for the State 

Mr. R. Baruah, Ld. Counsel              …………………… Advocate for the Accused  

 
Date of Hearing   : 03.05.2017, 07.07.2017, 18.06.2022,  

  11.05.2018, 19.01.2019, 11.09.2019, 

  18.06.2022 & 04.07.2022   

Date of Argument   : 10.08.2022 & 23.08.2022 

Date of Judgment   : 31.08.2022         

 
J U D G M E N T 

1. Prosecution story in brief is as follows that on 04.09.2015, the informant Smt. 

Punati Das lodged an FIR before the O/C of Jamuguri Police Station to the 

effect that few days back from the date of lodging the FIR, the accused person 

introduced herself to be a Police Officer and threatened the people of Panpur 

Chengelimara area. It is also stated that on 04.09.2015 during evening time the 

accused person assaulted one innocent person of that locality and further 

threatened the others of that locality of assault and also insulted the people of 

that area. It is stated that the accused person used slang languages towards 

the people of said area. It is also stated that when they asked the accused to 

show her identity card, she slightly left the place. Hence, the prosecution case. 



Page 4 of 17 

 
2. The instant case was registered under section-419/325/506 of I.P.C. and police 

investigated the same. After completion of the investigation police submitted 

the charge-sheet against the accused person, namely, Smt. Trishna Nath Devi 

@ Poli Borgohain under section-419/323/506 of the I.P.C. 

3. That my Ld. Predecessor in office took cognizance of the offence against the 

accused person. On appearance of the accused person copies of relevant 

documents were furnished to the accused person and the charge under section-

419/323/506 of I.P.C. was framed against the accused and the said charge was 

read over and explained to the accused person to which she pleaded not guilty 

and claimed to be tried. 

4. Prosecution in order to prove the case has examined as many as eleven (11) 

numbers of witnesses including informant and the investigating officer in 

support of the case. Defence plea was total denial. Statement of the accused 

person has been recorded U/S-313 of Cr. P.C. Defence has adduced no 

evidence. 

5. POINTS FOR DETERMINATION:- 

(i.) Whether the accused person prior few days ago from the 

date of filling the ejahar i.e. on 04.09.2015 at Jamuguri area 

cheated the people o that area by pretending herself to be a 

police inspector and by deceiving the people fraudulently 

induced them to deliver their property and thereby 

committed an offence punishable under section-419 of I.P.C? 

  
(ii.) Whether on the same date, time and place, accused person 

had voluntarily caused hurt to the informants and thereby 

the accused person committed an offence punishable under 

section-323 of I.P.C? and 

 

(iii.) Whether on the same day time and place the accused 

person had committed criminal intimidation by threatening 

the informants and thereby committed an offence punishable 

under section-506 of IPC?  
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6. Heard argument from the Ld. Advocate of the both parties. On perusal of the 

evidence on record and case diary the very findings are as follows. 

DISCUSSION, DECISION AND REASONS THEREOF 

7. The prosecution opening the account of examining the witnesses first brought 

the informant, Smt. Punati Das as PW-1. The PW-1 in her evidence-in-chief has 

stated that she does not know the accused person of this case. She also stated 

that she heard one unknown woman had created commotion at Panpur 

Chengelimara area and also uttered obscene words. She further stated that she 

knows this much. She stated that she has not filed any ejahar. She also stated 

in her evidence-in-chief recorded on 18.06.2022 that on 03.05.2017 she came 

to this court to adduce evidence in this case. She further stated that she earlier 

deposed that the signature of the informant of the ejahar was not her but she 

along with other people put her signature at serial No-1 of the names of the 

people who put signature in the ejahar. She identified her ejahar as P.Ext-3 

wherein she put her signature as P.Ext-3(1).  

8. In cross-examination, PW-1 has stated that as per suggestion of the other 

people she put her signature in the ejahar. She further stated that she does not 

remember what was written in the ejahar before putting her signature. She also 

stated that she does not remember when she put signature in the ejahar. She 

stated that at that time, their area was affected by flood and her signature was 

taken for demanding compensation to the authority.  

9. PW-2, Sri Probhat Ch. Das has stated in his evidence-in-chief that he knows the 

informant and others who put their signatures in the ejahar. He further stated 

that he knows the accused person of this case. He also stated that the incident 

took place around two years back at the time of flood situation and at that time 

police went there to recover the dead body of a woman and her child and the 

accused person went along with police personnel in civil dress. He further 

stated that in the next day, the accused went to his house along with a boy in a 

bike and asked him to provide the list of the victims who suffered during flood 

pandemic. Thereafter, he gave the same to the accused. He also stated that at 

that time during evening hours the accused introduced herself to be a CID 

Inspector and started inspecting the shops including liquor shop and told him if 
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there was any problem then contact her. He stated that on that day at 

Jamuguri Centre he saw some people were chasing the accused and then the 

accused took shelter at the police station. Later, he came to know that the 

accused assaulted a boy and threatened the said boy by introducing herself to 

be CID Inspector. When the people asked the accused to show her ID card 

then the accused failed to produce the same. He also stated that prior two days 

of the alleged incident one police personnel namely, Bordoloi asked the accused 

to show her ID card but the accused told him that she forgot to get her ID card 

along with her and told him the same was kept at her house. He further stated 

that police seized one mobile phone from her possession. He identified the 

seizure list as Ext-1 wherein he put his signature as Ext-1(1). He stated that 

police showed him a photo of the accused wearing police uniform in the said 

mobile phone.  

10. In cross-examination, PW-2 has stated that he could not remember the date 

and day of the alleged incident. He further stated that police interrogated him 

in connection with this case. He also stated that he had not stated before the 

I/O that the accused introduced herself to be a CID Inspector and assaulted a 

boy and also threatened the people and further when some youths told her to 

produce her ID Card, the accused failed to produce the same and thereafter, 

the said youths were chasing the accused and for the sake of her life she took 

shelter at police station and at the relevant point of time he was Jamuguri 

Centre. He also stated that he had not seen that the accused had threatened 

the people by introducing herself to be a CID Inspector. He further stated that 

he had enquired the person who accompanied with the accused by way of 

asking about his I/D Card.  

11. PW-3, Sri Simanta Das stated in his evidence-in-chief that he knows the 

informant and the others who put their signature in the F.I.R. But he does not 

know the accused of this case. He further stated that the incident took place 

around 1 ½ years back. He also stated that he heard that one lady introducing 

herself to be CID Inspector had closed liquor shop and gambling act and 

further the said lady had threatened others and due to that some people took 

her to the police station. He stated that he heard that the said lady actually not 
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a CID Inspector. Later, they held a meeting with the police at Dak Bangla. He 

also stated that police seized one mobile phone. He identified the seizure list as 

Ext-1 wherein he put his signature as Ext-1(2).  

12. In cross-examination, PW-3 has stated that he has no personal knowledge 

about the alleged incident. He further stated that liquor shops were running at 

Panpur Chegelimara area. He also stated that he could not remember which 

mobile handset was seized by police. 

13. PW-4, Smt. Jyoti Das has stated in her evidence-in-chief that she does not 

know the informant and the accused of this case. She also stated that she has 

no knowledge about the alleged incident. The cross-examination of PW-4 was 

declined by the defence side.  

14. PW-5, Smt. Marina Das has stated in her evidence-in-chief that she does not 

know anything about the alleged incident. The cross-examination of PW-5 was 

declined by the defence side.  

15. PW-6, Sri Gopal Maheswari has stated in his evidence that he does not know 

the informant and the accused of this case. He also stated that at the time of 

incident he was at his shop situated at Jamuguri Centre. He further stated that 

the accused introduced herself to be a CID personnel and started altercating 

with the people of Jamuguri Center and then the people asked her identity card 

but she failed to produce the same. Thereafter, the accused took shelter at 

Jamuguri PS.  

16. In cross-examination, PW-6 has stated that he could not remember the date of 

incident. He further stated that although he had not seen the incident but he 

heard the same from his neighbour. He stated that he did not go to witness the 

incident.  

17. PW-7, Sri Himangshu Pratim Bhuyan stated in his evidence-in-chief that he 

knows the informant and the accused of this case. He also stated that the 

incident took place in the month of September, 2015 one day at about 7 PM to 

8 PM. He further stated that on the date of indent, he went to Jamuguri Centre 

along with his friends for the purpose of mobile recharge. He also stated that 

when he along with his friends were gossiping in a shop the accused person 

went there and started abusing them using filthy languages and when he asked 
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about her act, then the accused without any reason gave a slap to him. 

Thereafter, hue and cry had arisen and thereby, the nearby people gathered 

there and the accused to police station. He stated that the accused introduced 

herself to be CID Inspector. Later, they came to know that she was fake.  

18. PW-8, Smt. Rita Rai has stated in her evidence-in-chief that she does not know 

the informant and the accused of this case. She also stated that the incident 

took place in the year 2015 but she does not have any knowledge about the 

incident. She further stated that on the date of alleged incident, the accused 

introduced herself to a Govt. employee and threatened the shopkeepers of that 

area. But the accused person not threatened her. She stated that police seized 

the clothes which she was wearing from her rented house. She identified the 

seizure list as Ext-2 wherein she put her signature as Ext-2(1). In cross-

examination, PW-8 stated that police had not recorded her statement.  

19. PW-9, Smt. Ranjita Kataki stated in her evidence-in-chief that she knows the 

informant but she does not know the accused by name, she only saw her at the 

time of incident. She stated that the incident took place in the year 2015. She 

stated that her husband had a Indica vehicle and her husband received a phone 

call from the police station and accordingly he went there and took a lady with 

him for her bathing. Thereafter, she left the place after bathing. Later, police 

seized the clothes which were kept by the accused. She identified the seizure 

list as Ext-2 wherein she put her signature as Ext-2(2).  

20. In cross-examination, PW-9 stated that she could not remember the date of 

incident. She stated that the clothes which police seized were the personal 

clothes of the said lady.  

21. PW-10, Sri Pranjal Kataky stated in his evidence-in-chief that he does not know 

the informant but he knows the accused as a police personnel. He also stated 

that the incident took place around 3-4 years back. One day, police called him 

and asked him to drop the accused Poly to Soibari and said Poly introduced 

herself to be a CID Inspector. Thereafter, he dropped Poly at Soibari and left 

the place. He further stated that next day, accused again called him to appear 

at Jamuguri Centre with his vehicle and thereafter, he went there. Thereafter 

the accused from Jamuguri Centre to Mohmara Par, Dholaibil caught the liquor 
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shopkeepers and started assaulting them. He stated that the accused seized 

the liquors and loaded the same to his vehicle and went near Jamuguri I.B and 

further released his vehicle. He further stated that on that day, the accused 

again went to his house for bathing as there was no facility available in the 

police station. Thereafter, she after bathing went from his house. He stated 

that one day on being suspicion people asked about her identity proof then she 

immediately went to the police station. Later, he came to know that she failed 

to give her identity as Inspector and further arrest her. He stated that after 

days of occurrence police went to his house and seized the clothes of the 

accused. Police also seized the mobile phone of accused which was seized by 

police from the accused at the police station. He identified the seizure list as 

Ext-1 wherein he put his signature as Ext-1(3). He also identified the seizure list 

as Ext-2 wherein he put his signature as Ext-2(3).  

22. In cross-examination, PW-10 stated that he could not remember in which date 

police called him from police station. He also stated that police interrogated 

him. He further stated that he does not know the names of the shopkeepers in 

which he along with accused was going. He stated that he came to know from 

TV News that prior to this incident the accused also lodged a rape case against 

O/C of Jamuguri PS Umesh Bordoloi.           

23. PW-11, Sri Umesh Bordoloi (Retired SI) being the Investigating Officer of this 

case has stated in his evidence-in-chief that on 04.09.2015, he was posted at 

Jamuguri PS as O/C and on that day as an O/C of Jamuguri PS received an 

ejahar from one Punati Das and accordingly, registered the same as Jamuguri 

P.S Case No-126/15, u/s–419/325/506 of IPC. He also stated that at the time of 

filing ejahar accused Poly Borgohain was brought to the police station by the 

public after apprehension by them and they apprehended her and interrogated 

to her. Thereafter, as an O/C of Jamuguri P.S., he endorsed himself to 

investigate the case and accordingly he started his investigation. He further 

stated that he also recorded the statement of informant and the people who 

brought her to police station. He stated that he also medically examined the 

accused as she alleged that public had assaulted her. He further stated that 

after that he seized one Micromax mobile handset with sim and memory card 
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vide MR No-43/15. He identified the seizure list as P. Ext-3 wherein he put his 

signature as P. Ext-3(1). He also seized one pair of ladies heel shoes, one navy 

blue lady top and black T-shirt vide MR No-44/15. He further identified the 

seizure list as P. Ext-2 wherein he put his signature as P. Ext-2(4). He further 

stated that he also seized one jeans trouser, one black colour lady top and one 

green colour diary vide MR No-45/15. He also identified the seizure list as P. 

Ext-4 wherein he put his signature as P. Ext-4(1). After that on next day he 

visited the place of occurrence and drew up the sketch map. He identified the 

sketch amp as Ext-5 wherein he put his signature as Ext-5(1). He stated that he 

also recorded the statement of the witnesses. Thereafter, he apprehended the 

accused person and forwarded her before the Hon’ble Court. He further stated 

that he collected the medical report and after completion of the investigation he 

have submitted charge sheet against the accused u/s-419/323/506 of IPC. He 

identified the charge sheet as Ext-6 wherein he put his signature as Ext-6(1).  

24. In cross-examination, PW-11 stated that he received the ejahar on 04.09.2015 

at about 8:30 OM and he visited the place of occurrence on the next day at 

12:30 PM. He further stated that he had shown the place of occurrence at 

Panpur Centre. He also stated that the distance from Panpur Centre to the 

Jamuguri Centre is near about 5/6 KMs. He also stated that he recorded the 

statement on 04.09.2015 witnesses namely, Prabhat Ch. Das, Simanta Das, 

Pranjal Kakoty, Jyoti Das, Smt. Marina Das, Smt. Dheneswari Das, Sri Pranab 

Das, Sri Manoj Das, Mun Rajbonshi and Sri Bubu Baruah. He also stated that he 

recorded the statement on 05.09.2015 at Panpur Centre, witnesses namely 

Utpal Das, Rupanjal Das, Nanda Kishor Mala. Again at Jamuguri Centre he 

recorded statement of witnesses namely Gopal Mahaswari, Parbati Maheswari, 

Sushi Kabra, Pranjal Kakoty, Mandira Kakoty etc. He stated that the seizure list 

Ext-1, Ext-2 and Ext-4 were not seen by the Elaka Magistrate as he did not 

bring the same before the Elaka Magistrate. He further stated that the seized 

articles through Ext-2 were hand over by Pranjal Kataki to him and the seized 

articles through Ext-3 were hand over by Parbati Maheswari to him. He 

admitted that fact that PW-2 Prabhat Ch. Das did not state before him that at 

the time of flood the accused went to that place along with him and recovered 
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two dead body of one lady and her child. He further admitted that fact that the 

said witness also did not state before him directly that on that day evening the 

accused identified her as CID Inspector and asked the shop keeper of that area 

to contact her if any illegal works done by any shop keeper of that area. He 

also admitted the fact that witness, PW-7 Himanshu Pratim Bhuyan did not 

state directly before him that accused identified herself before police as a CID 

personnel. He admitted the fact that PW-10 Pranjal Kataki did not state before 

him that the accused called him to Jamuguri Centre on a car after that he 

searched the shop of Mahmara Pub-Dhalaibil Centre and seized the liquor from 

the shops of that area and also assaulted the shop keepers.  

25. I have minutely perused the evidence on record including the cross examination 

of the witnesses. In this case, the prosecution side has examined as many as 

eleven numbers of witnesses out of which PW-1 is the informant of this case, 

PW-2, PW-3, PW-4, PW-5, PW-6, PW-7, PW-8, PW-9 and PW-10 are the 

independent witnesses and PW-11 is the official witness i.e. the Investigating 

Officer. The PW-1 in her evidence-in-chief has stated that she does not know 

the accused person of this case and she heard one unknown woman had 

created commotion at Panpur Chengelimara area and also uttered obscene 

words. She further stated that she knows this much and she along with other 

people put her signature at serial No-1 of the names of the people who put 

signature in the ejahar. PW-2 has deposed that two years back during the time 

of flood the accused went to his house along with a boy in a bike and asked 

him to provide the list of the victims who suffered during flood pandemic. 

Thereafter, he gave the same to the accused. He also stated that at that time 

during evening hours the accused introduced herself to be a CID Inspector and 

started inspecting the shops including liquor shop and told him if there was any 

problem then contact her. PW-3 is hearsay witnesses and he heard that one 

lady introducing herself to be CID Inspector had closed liquor shop and 

gambling act and further the said lady had threatened others and due to that 

some people took her to the police station. PW-4 and PW-5 has stated nothing 

to develop the prosecution case. PW-6 has deposed that the accused 
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introduced herself to be a CID personnel and started altercating with the people 

of Jamuguri Center and then the people asked her identity card but she failed 

to produce the same. PW-7 has deposed that when he along with his friends 

were gossiping in a shop the accused person went there and started abusing 

them using filthy languages and when he asked about her act, then the 

accused without any reason gave a slap to him.  PW-8 has deposed that she 

does not know the accused but she introduced herself to a Govt. employee and 

threatened the shopkeepers of that area. Police seized the wearing clothes of 

the accused  from her rented house. PW-10 has deposed that accused called 

him to appear at Jamuguri Centre with his vehicle and hereafter the accused 

went from Jamuguri Centre to Mohmara Par Dholaibil Centre and caught the 

liquor shopkeepers and started assaulting them. He stated that the accused 

seized the liquors and loaded the same to his vehicle and went near Jamuguri 

I.B and further released his vehicle. 

26. Now, let us see whether the act of the accused falls under the provision of 

Sec.419 I.P.C. 

27. Section-419 of IPC provides punishment for cheating by personation if he 

cheats by pretending to be some other person. In an offence punishable 

u/s-419 of IPC, the prosecution side has got the burden to prove that:- 

(i) There was deception by the accused; 

(ii) The accused fraudulently or dishonestly induced the 

complainant; 

(iii) It was intentional; 

(iv) The accused thereby cheated the complainant and 

(v) He did so by pretending to be some other person.  

            The term ”Cheating” has been defined in Sec.415 of I.P.C. as “ 

Whoever, by deceiving any person, fraudulently of dishonestly induces the 

person so deceived to delivery of any property to any person, or to consent 

that any person or intentionally induces any person so deceived to do or to 

omit to do anything which he would not do or  omit if he were not to deceived, 

and which act or omission causes or is likely to cause damage  or to harm that 
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person in body, mind, reputation or property, is said to cheat.” So, when the 

accused by impersonating herself to be some other person cheat other person 

and such act of the accused shall be treated as cheating committed by 

impersonating and the offence under Sec.419 of I.P.C. 

28. In the instant case although the allegation made by the prosecution against the 

accused person that she has by impersonating herself as a CID Officer had 

intimated some persons of the village Sengelimara locality under Jamuguri PS 

but the prosecution has failed to adduce any evidence to prove the major 

ingredients of the offence of cheating i.e. fraudulent and dishonest intention of 

the accused person and she has induced any person to deliver any property to 

herself or to any other person. On going through the evidence of PW-1 it 

appears that he has not said anything against the accused person. PW-2 who is 

the Gaonburah of village Chengelimara also has not deposed anything that the 

accused person has induced him to deliver any property by impersonating 

herself as CID Officer. These witnesses have deposed that the accused has 

identified herself as CID Inspector and she asked the shopkeeper of that area 

to contact her if any illegal working done by any shopkeeper of the said locality. 

PW-3 has categorically stated that he has no personal knowledge of any 

occurrence and he does not know the accused person. PW-4 and PW-5 has no 

knowledge of any occurrence. PW-6 does not know the accused and he has no 

personal knowledge of any occurrence. PW-7 although has deposed that the 

accused introduced herself as police officer but nothing could be elicited from 

this witness by the prosecution in order to bring home the guilt of the accused 

under section-419 of IPC. Again, the evidence of PW-8 and PW-9 does not 

attract anything to point the guilt of the accused person to convict the accused 

under section-419 of IPC. PW-10 has deposed that with him on his car the 

accused went from Jamuguri Centre to Mohmara Par, Dholaibil Centre and 

caught the liquor shopkeepers and started assaulting them and the accused 

seized the liquors and loaded the same to his vehicle and went near Jamuguri 

I.B. But the said PW-10 has failed to adduce any evidence to prove the major 

ingredients of the offence of cheating i.e. fraudulent and dishonest intention of 

the accused person and she has induced any person to deliver any property to 
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herself or to any other person. Further the I.O. failed to seize the aforesaid 

liquors at the time of investigation. 

29. From the evidence of PW-11, the I/O it appears that he has not seized any 

police uniform or fake I/D Card etc. from the accused person. Although, the I/O 

has seized some wearing apparel alleged to belong to the accused person but it 

is not sufficient to draw any presumption of the guilt of the accused person 

under section-419 of IPC. 

30. For the charge under section-323 of IPC is not proved against the accused 

person beyond any reasonable doubt as there is only one victim as well as 

witness who is the PW-7 has deposed that he was assaulted by the accused 

person at Jamuguri Centre by way of slapping without any reason. There was 

no eye witness of this incident of assault committed by the accused upon the 

PW-6. Again the PW-10 has deposed that the accused assaulted liquor 

shopkeepers at Mahmara Par Dhalaibil Centre but no one of them were 

examined by the prosecution. Further he did no state the name of any one of 

the shopkeepers. Moreover, no eye witness of this incident were examined by 

the prosecution except PW-10. Further remaining prosecution witness did not 

confirm the assault upon the shopkeepers. 

31. In regard to section-506 of IPC is concerned the prosecution has failed to 

examine any witness who has deposed that the accused person has intimidated 

any of such witness. Although the PW-3 has deposed that the accused 

threatened others but the remaining prosecution witnesses have stated on any 

occasion that the accused person has threatened them with any manner of 

injury to their person and reputation.         

32. Hence, considering all above discussions it appears that the prosecution has not 

proved the case against the accused person beyond reasonable doubt. Thus 

keeping view of what has been discussed above this court has no least 

hesitation that the prosecution has failed miserably to establish the guilt of the 

accused U/S: 419/323/506 of I.P.C. Hence, the accused person, namely, Smt. 

Trishna Nath Devi @ Poli Borgohain is not found guilty.  
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ORDER 

         Accused person, namely, Smt. Trishna Nath Devi @ Poli Borgohain is 

acquitted from the Charges under section-419/323/506 of I.P.C. and set at 

liberty forthwith.     

         Bail-bond of the accused person is extended for six months in view of 

section-437A of Cr.P.C.  

         Judgment is prepared and pronounced in open court. Given under my 

hand & seal of this court on this 31st day of August, 2022 at Tezpur.   

 

 
          (Sri Nabajit Bhatta) 

Dictated and Corrected by me                     Chief Judicial Magistrate, 

                                      Sonitpur: Tezpur 

  

     

   Chief Judicial Magistrate, 
                     Sonitpur: Tezpur 
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APPENDIX -14 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 

A. Prosecution:  

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, 
POLICE WITNESS, EXPERT WITNESS, 
MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

PW-1 Smt. Punati Das INFORMANT 

PW-2 Sri Probhat Ch. Das OTHER WITNESS 

PW-3 Sri Simanta Das  INFORMANT  

PW-4 Smt. Jyoti Das OTHER WITNESS   

PW-5 Smt. Marina Das  OTHER WITNESS   

PW-6 Sri Gopal Maheswari  OTHER WITNESS   

PW-7 Sri Himangshu Pratim Bhuyan  OTHER WITNESS   

PW-8 Smt. Rita Rai  OTHER WITNESS   

PW-9 Smt. Ranjita Kataki  OTHER WITNESS   

PW-10 Sri Pranjal Kataky  OTHER WITNESS    

PW-11 Sri Umesh Bordoloi (Retired SI)  POLICE WITNESS  

 
B. Defence Witnesses, if any: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, 
POLICE WITNESS, EXPERT WITNESS, 
MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

NIL NIL NIL 

 
C. Court Witnesses, if any: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, 
POLICE WITNESS, EXPERT WITNESS, 
MEDICAL WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

NIL NIL NIL 

 
LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution:  

Sr. No. Exhibit Number Description 

1 Ext-1/PW-2 Seizure List 

2 Ext-1(1) Signature of PW-2 

3 Ext-1(2) Signature of PW-3 

4 Ext-1(3) Signature of PW-10 
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5 Ext-2/PW-8 Seizure List 

6 Ext-2(1) Signature of PW-8 

7 Ext-2(2) Signature of PW-9 

8 Ext-2(3) Signature of PW-10 

9 Ext-2(4) Signature of PW-11 

10 Ext-3/PW-1 Ejahar 

11 Ext-3(1) Signature of PW-1 

12 Ext-3/PW-11 Seizure List  

13 Ext-3(1) Signature of PW-11 

14 Ext-4/PW-11 Seizure List 

15 Ext-4(1) Signature of PW-11  

16 Ext-5/PW-11 Sketch Map 

17 Ext-5(1) Signature of PW-11  

18 Ext-6/PW-11 Charge Sheet 

19 Ext-6(1) Signature of PW-11  

 

B. Defence: 

Sr. No. Exhibit Number Description 

NIL NIL NIL 

C. Court Exhibits: 

Sr. No. Exhibit Number Description 

NIL NIL NIL 

 

D. Material Objects: 

Sr. No. Exhibit Number Description 

NIL NIL  NIL 

 

 
Chief Judicial Magistrate, 

                                  Sonitpur: Tezpur 


